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3216. SHRI G. Y. KRISHNAN:. 
. SRBI JAGPAL SINGH: 

'Will the Minister of HOME AF-
FAIRS be pleased to state: 

. (~) whether it is a fact th3t the Cen-
tr,.l Government have decided to step 
up rehabilitation of the victims of 
communal violence and to provide 
them grants and. also arrang~ loanR 
from nationalised banks; 

(b) if so, the details regal'ding the 
procedure of giving loans and terms 
thereof; 

(C) whether some suggestions \vere 
also received in the recent National 
Integration Council meeting in this 
regard from the members of the Com-
mittee; and 

(d) if SO, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAJ.RS 
(SHRI YOGENDRA MAKWANA): 
(8) and (b). With 8 view to provid-
ing immediate relief to the victims of 
communal riots, a scheme is under 
consideration of the Government to 
speed up the process of rehabilitation 
of the victims. The scheme· proposes. 
inter alia san,ction of garnts of reason-
able amounts and arrangements for 
grant of loan from the nationalised 
banks to enable them to start their 
vocation afrash. This Scheme which 
also includes adoption of certain com-
munal trouble-prone areas by some 
natio)'lalised banks, is under consi-
deration of the Government. 

(C) and (d). Yes, Sir. A suglestion 
regarding adequate compensation to 
the victims' of communal riots vIas 
made in the meeting. 
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gramme of .. the .b~ded· labour,.. is 
tardy. . 

(b). it so, the reasons therefor; ~nd. 
(C) the progresS of the rehabilita-

tion WOr ks in different States': . 

RehablUtatioD of Bonded LaboUr 

3218. SHRr CHITTA SASU: 
SHRI P. K. KODIYAN: 
SHRI, VILAS MUTTEMWAR: 
SHRI CHHITTUBHAI 

GAMIT: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether it is a fact t,hat the 
implementation of rehabilitation pro-

THE DEPUTY MINISTER IN THE 
MINISTRY ,OF LABOUR (SHBI P .. 
VENKATA REDDY): (a) to (c). The 
rehabilitation of bonded labour is im· 
plemented by State Governments as 
part of their on-going developmental 
and welfare programmes. To supple-
ment and expedite their efforts, 
matching financial assistance is avail-
able under the Centrally sponlored 
Scheme for reha bilitating bonded 
labour. A statement indicatillg the 
progress of rehabilitation in' different 
States by the end of November, '1980 
is enclosed. 

~tatemeDt --_._-_ .... _-----
51.No. State 

2 

I Andhra Pradesh 

2 Bihar . 
3 Gujarat 

4 Karnataka 

5 Kerala 

6 Madhya Pradesh 

7 Orissa 

8 Rajasthan 

9 Tamil' Nadu . 

10 Uttar Pradesh 

Totai 
._.--

. ·Pending release nf bonded labour. 

Total No. 
0'- bonded 
labour 
identified 
and (reed 

3 

12,701 

4·,218 

42 
62,689 

700 

1,53 1 

337 
6,000 

27.8 74 

4,46g 

1,20,561 

No. of Bonded 
labour re .. 
habilitat~d 
so flu" 

7,386 

2,785 

42 

46,418 

308 

58 

421· 
6,000 

27,670 

4,469 

95,557 

Remaining 
to be re 
habiHta·. 
ted 

5 

5,315 

1,433 

16,:27 1 

39Q 

1,473 

204-

25,088 
'. . -----.......... -----

NOTE:-Total in Col. 4 an,d ~. do not tally because of * above. 




